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.  . Applicant impugns respondents' order dated

5^5^99 (Anne^r^Al) promoting his junior Shri Raj

Kumar as Asstt^ Director and re^ondents' order dated

27'|5;p99 (Ann exu re- A2) rejecting his representationH
He seeks promo Upn as Assttl Director with effect from

the date his junior Shri Raj Kunar was so promoted uith

all consequential benefit^

2^ As per provisional seniority list of

Retrological Assistants as on I'll2.199 (Annexure-A3)

applicant at S1|no2^5 is senior to Shri Raj Kunar

Respondent No uho is at SljNo'fsi^ The next highecr

post is that of As^stant Director (Ueights & Measures)

appointment to uhich is to be made by promotion "jl' failing

uhich transfer on .deputation (including short terra contract)

The post of Asstt^ Director, (u id) is a selection po stf'
and fbr promotion, PIetrological Assistants uith Byears

regular service in the grade are eligible,.ror promotion

a group 'A* QPC has to make recommendation to be headed

by a Manber tJpsC

^  Admittedly the OPC met to make recommendations for

filling up the vacancy pf AD(u&P1)I Both applicant as

uell as Respondent No^4 fulfilled the eligibiliiy

qualifications and uere therefore oonsidered on the basis

of the preceeding ACRs for the relevant period. Uhile

applicant uas graded as Good, Shri Raj Kumar uas rated

as 'Very Good'.'' ye haue perused the.ACRs for the relevant

period of applicant as uell as Shri Raj Kunar Respondent

Noi,|4l Shri Raj Kunar's ACRs are clearly superior to that
of applicant and respondents cannot be faulted for

giving a better grading to Shri Raj Kumar as a result
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/  of uhich he superceded applicant, for this poTfc of

AO(y aw) uhich is to be filled by promotion through

selection^

The main ground advanced by applicant is

that he apprehends that his ACRs have been tampered

uith because although he had submitted his self

appraisal form in 1994, 1995, 1996 and 1997, the

same uere called for again and were possibly reuritten

by officers uho had never supervised his uprkJ In

this connection, respondents have si^i ted in their

reply that this ground has no basi^ Indeed they

state that applicant's ACRs uere got completed by the

Dyloirector (U!l)of the same Directorate as the then AssttS
Director (Ln) declined , to complete the ACRs stating that

applicant uas not aibraitting his files/uork through him and

as such he uould not be able to reflect the true picture

of applicant's uo]^ and perfprmance in. his ACR dossier«^

As the Dy'^Directpr uas supervising applicant's uorkf being

the next senior officer in the hierarchy of tee legal

metrology division there uas no violation of rules in

getting the ACRs completed by him as Reporting Officer^
-n

^  In the light of the above, applicant has failed to
lay any ̂ a^ foundation to his. apprehension that his

ACRs for the relevant years ue^ tempered uith/nanipulated

uhich might uarrant judicial interferencs 'in the OAi'
Furthennore ue are informed that applicant ha s since

been promoted as Asstilf Director!

The OA is therefbre dismissed! No costs!
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